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. In The Central Admmlstratlve Tribunal

GUWAHATI BENCH : GUWAHATI

‘ORDER SHEET
APPLICATION No. 2/// 0TV opi9

Apphcant(s) J;Lc é@w @9\7
Respomdent(s) W(W g M Az‘ Qd‘”éa Mﬁ

L WML
Advocate for Applicant(s) M M Mﬂw M )

Advocate for Respondent(S) % U < é % /\//WA./
) My UK. Gooul roems

ci Se

Nate_s of the Registry Date | | Ofdcr of the Tribunaf

A . ¢ " v A

13.6.'200L Present : Hon'ble Mr.D.C. Verma,
Judicial Member.

| Heard Mr .B.K. Sharma, learned
counsel for the applicant and Mr.B.C.
Pathak, learned Addl.C.G.S.C. for
the reSpohdents.

sER g rildour 8 .. .
form and withun Lg.e
B F. of Re N0
depasiicy vida

J"O B N Q?} The applicant is a Junior
.,amcd v b A Library Attendant in the Guwahati

. - .+ | Bench of Central Administrative
E:h®¥dév . "Tribunal and he is claiming promotion
khuising ' to the post of Junior Librarian.
é} gp ¢§D Presently, the post of Junior Librarian
7 @x§ is occupied by a deputationist and the
second year term of deputation is
going to expire on 23rd July,2000,.
The applicant sent a representa-
-tion on 24.2.2000 (copy annexed as
Annexure-5 to the 0.A.) The said
representation has not been decided

till date by the respondents. The

applicant submitted that in al}
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ptobalility term of the present incum=
bent wouldde would be extended., The

. prayer is that the representation of

the applicant be decided by the respon-
dents before completion of the term of
deputation of the present incumbent.,
Admittedly, the applicant does not
fulfil the requirement of 5 years
regular service in the scale Of Rs.1200=
2040/~(unrevised scale) and consequently,
the applicant would roquire relaxation
under Rule 7 of the Central Aéministra-
tive Tribunal(Group B & 'C Misc.Post)
Recruitment Rules, 1989. It is not known
where the applicant stands in all India
seniority List of his cadre. Besides it,
it is always for the competent authoriﬁy
to judge how best the post can be
manned. So far the question of relaxa-
tion is concerned, it is for the com=-
petent auttority to consider the same.
Division Bench is not available ,
so sounsel for the parties agree that
the O.A. may be disposed of at the
admission stage with a direction to the
respondents to disposé of the represen-
tation of the applicant submitted on
24.2.00(Annexure-5 to the 0.A) before
another term of extension is granted ,
to the present incumbent holding the
present post of Jr.Librarian or the post
is filled up by any other method.

| O+A. i@ disgposed of accordingly.No

~
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THE CENTRAL ADMINISTRATIVE TRIRBUNAL::GUWAHATI BENCH

GUWAHAT I

(A, Noacgﬁ// of 2¢dd

RETWEEN
Shri amnak Das, Jumiaor Library
Attendant, Central Administrative

Tritunal, Ouwahati Rench, Guwahati.

<o+ Applicant
AND

1. The Union of India, represented by
the Secretary to the Government of
India, Ministry of Personnel &
Training, NMew Delhi.

The Central Administrative Tribunal,
represented by the Registrar,
Principal Bench, New Delhi.

S

3. The Central Administrative Tribunal,

Buwahati Rench, represented by the
Registrar, Raijgarh Road, Guuwahati.

.+ Respondents

DETAILS OF APPLICATICN

1. PARTICULARS OF THE ORDER AGAINGT WHICH THE
APPLICATION IS MADE =

The application is "not directed against any
particular order, but has been filed for a direction to
consider the case of promotion of the Applicant as

Junior Librarian.

2. JURISDICTION OF THE TRIBUNAL =

The Applicant declares that the subject matter of
the application is within the Jjurisdiction of this

Hon'ble Tribunal.

 Komak D) -
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F. LIMITATION
The Qpplicaht further declares that the
application is filed within the limitation period

prescribed under Section 21 of the Administrative

Tribunals Act, 1985,

4. FACTS OF THE CASE =

4.1 That the Applicant is a citizen of India and =a
permanent resident of Assam and as such, he is entitled
to all the rights, protections and privileges
guaranteed by the Constitution of India.

4.2 That the Applicant has filed the ‘preﬁent 0.A.
making a grievance against stagnation in the matter of
promotion and for consideration of his case for
promation as Jumior Librarian against the post lying
vacant in the Central Administrative Tribunal, Guwahati

Bench, hereinafter referred to as the Tribunal,

4.3 That the Applicant is anm Arts Graduate. He has
also obtained his Bachelor Degree in Library and

Information Science. He has obtained the B.EdJ. and

‘B.L.I.85c. Degrees in  the vyear 1991 and 1998

respectively.

4.4 That fhe Applicant had first entered into the
services of the Hon'hle Tribunal way back in 1987 when
he was appointed as Senior Library Attendant with
effect from 23.12.87. He was confirmed in  the said
post with effect from 23.12.89. Unfortunately, the post
aof Senior Library Attendant which the Applicant was
holding was abolished and the Applicant was rendered

surplus for the said post. In such a situation, he was

| \7<@W\0~k D - m
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down graded to th@ post of Junior . Library Attendant.
The respective pay scales of the post of Junior lL.ibrary
Attendant and Senior Library Attendant are Rg, 88—
115/~ (pre—-revised) and Rs. 9561448/~ (pre-revised),
fhe post of Iuhimr Librarian with which the present
0.A. is concerned carries the pay scale of Rs.,l14668-
26OE/ -,

Copies of the Q}derg dated 21.12.87 and 38.6.95

by which the Applicant was appointed and

confirmed in the post Senior Library Attendant

are annesxed as ANNEXURES-1 and 2 respectively.

4.4 That the CAT, Principal Bench by-jts letter No.
PR/7/2/95-DRUE) /2666/A1 dated 22.2.96 addressed to the
Hon'ble Tribunal on the subject of "implementation of
the staff inspection unit repdrt for the Central
Administration Tribunal” cénveyed the finel position of
existing post in the Hon'ble Tribunal which included
the past Gf.Junior Librarian at 1. No. 21 and that of
Junior Library Attendant af S51. No. 35. By the said
tetter, it was requested that the adjustment af staff
might be done in accordance with the sanctioned
strength and in case of any surplus personnel, he might
ke repatriated to his parent office (in case of
deputation) or if he was holding a higher post he might
be reverted to & lower post if such post was available.
It was pursuant to such a position, the Applicant was
reverted/down graded to the post of Junior Library
Attendant from that of Senior Library Attendant.

A copy of the éaid letter dated 22.2.96 is annexed

as ANNEXURE-3.

R@V\MA‘@T@ ,
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4.6 That the Applicant py hias letter dated 11.11.%96
while accepting the pst of Junior Library Attendant,
since he had no other options left made a3 request to
consider his case for proﬁotian to the pst of Junior
Librarian in case of his success 1in  the BE.L.I.Sc.

examination.

A copy of the said letter dated 11.11.96 is

annexed as ANNEXURE-4,

4.7 That ‘the Applicant as stated above has since
obtained his B.L.I.Sc. degree and he is fully eligible
to be appointed as Junior Librarian. Be it stated here
that the said post in the MHon'ble Tribunal has not vet
béen filled on regular basis and is manned by a
deputationist whose * term is going to expire on
23.7.20083.  Be it further stated here that in terms of
the service rules. in existence, the Applicant is
entitled to get any further promotion and thus will
continue to stagnate in his present post of Junior

Library Attendant.

4.8 That as per provisions of the Centrsal
Administrative Tribunal {(Group "R and ne
Miscellaneous Posts) Recruitment Rules, 1989, the

qualification for the post of Junior Library Attendant
is Middle Schools Standard passed with experience of
working at least for one year in. a Library. The
qualification laid down for the post of Senior Library
Attendant is Matriculation of equivalent with
proficiency/experience in handling photocopying

machines and that of Junior Librarian is degree of a

,KM\&/\A BN



recognised University and Diploma in  Library Seience
with two vears experience in a responsible capacity in

g Library of standing.

The Applicant craves leave of the Hon ‘ble
Tribunal to refer to the provisions af the aforesaid

rules at the time of hearing of the (0.A.

4.9 That the Applicant states that from above position

of the rules relating to recruitment of Junior Library

- Attendant, Senior Library Attendant and Juniar

Librarian, it will be seen that the Applicant is over
qualified far both the posts of Junior Library
Aﬁtendant and Senior Library Attendant and is fully
eligible to be appeinted as Junior Librarian. His case
is also required to be considered by the Respondents in
view of the fact that he waé reverted from the post. of
Senior Library Attendant and that he being a
departmental candidate, shouid get preference over

others. If need be, the power of relaxation =34

“envisaged under Rule 7 of the aforesaid Rules.

4,14 That fhe Applicant states that the post of
Jumiar Librafian being vacant and béing manned by &
deputationist, the Applicant is entitled ta be
considered for the said post having regard to the facts
and circumstances invoived in his case as narrated
abaove and if need be the authorities o; the Respondents
may invoke the power of relaxation as envisaged under
Rule 7 of the said Rules. The Applicant had submitted a
representation on 17.2.99 urging for his promotion

and/or appointment to the said post of Junior Librarian

Wamale @ran



and in reference to the said representation, he had
further submitted a represéntation on 24.2.20808  making
a request therein to'appoint him to the post of Junior
Librarian.

A copy of the said representation dated 24.2.26036

R boar o s im0

i annexed as ANNEXURE-D.

4.11 That as already stated above, the tenure of the
present deputationist holding the post of Junior
Librarian s goingi to  expire on 2ELT L2680 and
thereafter the said post will fall vacant. It is learnt
that instead of filling up -‘the vacancy 0N regular
basis, the term of deputation is likely to he extended.
In such an eventuality, the long standing grievance of
the Applicant will be further perpetuaéed and he will
have to continue in  the post of Junior Library
Attendant. On the other hand, since the post of Senior
lLibrary ﬁ%tendant has been abolished, the Applicant
does not havé any avenue of promotion and he will have
to stagnate for all the times to come. Be it stated
here that the Recruitment Rulég holding the field do
nat providé far any promotion for the Junior Library
Attendant. it is under these circumstances, the
interference of tﬁe Hon 'ble fribunal is called for to
protect the interest of the Applicant. If the post of
Junior Librarian is filled up by any other person, the

valuable right of the Applicant of being considered

~against the said post will be frustrated and he will

have to stagnate in the present post of Junior Library
Attendant without any sCope of further

prommtion/appmintmentg

Wamalg @rasn-



4,12 That the Applicant begs to state that there is
no  impediment against consideration of his case for
gppointment to the post of Junior Librarian and he has
got & better claim than any other incumbent, be heing
an employee of the Hon'ble Tribunal having entered into
the services way back in 1987. For the last thirteen
YEATS, he is continuwing in his service without any
promotion, rather &s stated abhove, he had +to face

reversion to the post of Junior Library Attendant from

~Senior Library Attendant.

4.13 That if the post of Junior Librarian is filled up
by an outsider, the only consideration for being
appointed to 2 higher post aslthe Applicant can  aspire
will 2lso be frusthated and he will suffer irreparable
loss and injury in his service career. In such an
eventuality, stagnation will be the rule and the
Applicant will have to continue in his present post

without any further scope of promotion/appointment.

4.14 That the Applicant states that having regard to
facts and circumstances involved in the case, it is =&
fit case for passing an interim order as has been

prayed for.

4,15 That the Applicant does not "have any other
alternative and/or efficacious remedy than to come

under the protective hands of this Hon’'ble Court.

9. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS =

3.1 For that the Applicant cannot be made to stagnate
for the rest of his service career and he is entitled

to get promotion.

\& YONY Py SNa



3.2 For that the Applicant once having heen reverted
from the post of Senior Library Attendant to that of
Junior Library Attendant due to the abolition of the
paost  and the Applicant having made it known at that
time that his casa' may be considered for
promotion/appointment as Junior Librarian, the
Respondents are.duty bound under the law to consider

his case.

9.3 For that the Applicant having alreédy éttain@d the
qQalification reqﬁired for the post of Junior Librarian
and he being eligible far apbointment as such, the
Respondents ought to have considered his casé for
appointment instead of filling up the post by

deputation.

9.4 For that the move to fill the post of Junior
Librarian through outsider and/or by way of absarption
of . the deputationist is frustrating for the Applicant
inasmuch as if such a move is materialised, the
Applicant will continue to stagnate without any scope
of promoction in his service career which situation

cannot stand the scrutiny of law.

l:“

9.0 For that it is a fit case to exercise the power
of relaxation by the competent authority having regard

to the facts and circumstances involved in the casze.

Si.b fFar that the Applicant heing highly qualified,
the post of Junior Library Qttendant does nat
commensurate to his educational qualification and in

such a facts situation, the authorities of the

\7< o alg SN .
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Respondents are duty boun& toy look into the matter and
da the needful in accordance with the rules and to
achieve that goal.5 if need be, ghnuld. exercise the
power of relaxation to save the Applicant from the

situation he is presently in.

%1

.7 Far that in any view of the matter, rMon
consideration ©of the Applicant for his appointment to

the post of Junior Librarian is bad in law.

6. DETAILS OF REMEDIES EXHAUSTED =

The Applicant declares that he has no other

alternative and efficacious remedy except by way of

filing this application.

7. MATTERS NOT _PREVIOUSLY FILED OR_PENDING BEFORE _ ANY,
OTHER COURT =

The Applicant further cdeclares that no  other
application, writ petition or suit in respect of the
subject matter of the instant application is  filed
before any other Court, Authority or any other Bench of
the Han’ble Tribunal nor any such application, writ

petition or suit is pending before any of them.

8. RELIEFS SOUGHT FOR =

Under the facts and circumstances stated above,
the Applicant prays that this application be admitted,
records be called for and notice be issued to the
Respondents to show cause as to why the reliefs sought
for in this application should not be granted and wpon

hearing the parties and on perusal of the records, be

K 0\/\(\._&(,( '< _@’Zd) :
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pleased to gramt the following reliefs :

8.1 to direct the Respondents to appoint the Applicant
in the.paﬁt of Junior Librarian lying vacant in
the Hon'ble Tribunal and if rneed be to invoke the
power of relaxétion towards granfing‘this relief

to the Applicant.

8.2 to direct the Respondents not to fill up the post
of Junior Librarian presently lying vacant in  the
Hon "hle Tribunal and being mannec by a

deputationist to be filled up by any outsider.

8.

e

To grant any other relief or reliefs ta which the
Applicant is eﬁtitled and as may be deemed fit and
proper by the Hon'ble Tribunal under the facts and

circumstances of the case.

9. INTERIM ORDER PRAYED FOR

The Applicant prays for an interim order by way of
a direction to the Respondents not to fill up the post
of Junior Librarian in the Hon'ble Tribunal on regﬁlar
basis or on deputation till such time, the case af the
Applicant is considered against the said post.
8. vicaanansa

The application is filed through Advocate.
11. PARTICULARS OF THE 1.P.0, -

i) 1.P.0. No. : OG- 49734 C

ii) Date : 06/06/200'0

iii) Payable at : Guwahati.

12. LIST OF ENCLOSURES =

As stated in the Inde:s.

\7< o el T



VERIFICATION

I, 8hri Kanak Das, aged about 34 years, son of
Shfi Bébejia Das, resident of Eharghuli, Guwahati-4,
presently working as Jumior Library Attendant in the
Central Administrative Tribunal, Guwahati Bench,
Rajgarh Road, Guwahati, do hereby solemnly affirm and
verify that the statements made in paragraphs

LESLUL-YB U SN~ HA, WY& §~\2  .re  true  to my

knowledge ; those made in paragraphs WW,Lh 4 &'10 are

true to my information derived from records and the
rests  are my humble submissions before the Han‘blé

Tribunal.

And I sign this verification on this the i}; th

day of June 24dd,

\KG/V\_M&%‘JUQ\ |
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AL@%?B;§9}0517EHN/49/86/ Dated cuwahéti, the 21st Dec, 187

" e Th T - Guwahati- 781 005

L Elgerh Ress, shangen

N—

_- Shri Kanék Das is hereby_appointed as Séniof

'“Ligiéiy Attendant‘temporarily in the ‘scale of pay eof
Rs;950-20f1150bEBg25-1400/- plus ether allswances as

admissible frem time te time, in the Central Administrative '

Tribunal, Guwahati Bench, Guwshati5 under ‘usuzl terms e
cenditions ef service,

Appointzent of Shri Das isvburgly {emporary and

may be terminated at eny time without assigning eny
reasen' thereef, . ﬂ

Memo Ne.CAT/GHY/49/86/

”~

( P.C. TALUKDAR )
DEPUTY REGISTRAR(AD:N.

Copy te ‘z-

\l‘!

2,

: 3.

The Acccdnkg.Officer. Central Administrative Tribunal
Guwahati-Bench, Guwahati- 781 005,

The Deputy Registrar{Acmn), Centra} Administrative
Tribunal(PB), "Farickot Heuse, Copernicus Mergq, :
New Delhi-110 001, : '

The Pay & Acceunts Officer, Central Administrative
Tribunal, 7th Fleor, Nirvachan Sadan, Ashokex Road,
New Delhi-110 0OL,]

Shri Kanak Das, C/e S.K. Das, E.S.I. Cerporation,
Bamunimaidan, Guwahati-21, .

Persenal file ef the efficial.

- Staff SelectionACcmmitted file,

Spare, A | ﬁfj’éff .

(“P.C. TALUKDAR )
. DEPUTY REGISTRAR (ADIAN)

x.'., 1

..-‘.'-,‘";. B

- i e ——e—— - o i s v e

h,

® .

nd

)

Doted Guwahati, the 21-12.87

o
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S. No.i Name & Designation. ! Oate of join- I!pate of effect ;
! i ing in the Post {of confirmation,

1 : 1 o ,

]

]

) . 4 ) in CA
-_“rh"‘.‘-f“““
Te

A I v i

D

Rajgéfh Roéd&ﬁéhéngagarh
Guushati-781g05. -

5.

» Défbg‘Gﬁuahagi&Tphe 30th June t9s:

OFF ICE. ORDER )
——JCE.ORDER

| Shri S.C..Rajbanshii 1185 T 1
v Driver . i '
X - t . ]
20' L S.R. Nath ] 1!11.85 . ] 1.110'87 !
! “Oriver ' '
3., ® Khagen Goswamj ' 1421287 1 44,92.g9
: .- Desp, Rider !
4t " . On Prakash i 1.5.86 | 1.5.88 !
i pherma ’ '
sean
s e Kanak7oae; - o 23.12.87 | . 23,12.89 |
’ SaLolqo ! 1 .
o ' '

© This ig issued on 'the basis of ¢hg rebommendatian

of the.DpC and &g per orders of the Hontplg Vice Chairman,

Copy tos-

.;//%m%[jf

( Kok BHOWMIK-)

DEPUTY REGIST%£§a55@) f'

1+ The 0fficial concerneg fog information

2. The kccounts Officer, Centra) AdministratiVé_Tribunai
i=5

Guuahati Bench, Guuahat
3¢ Personnel File

4, Service Book

( KoK, BHOUMIK
DEPUTY REGISTR&@

e —a e e

)

(O



v

/V

v 1. Acctts, Officer * ,
12, Section Officer = v
s 13 Court Officer -— —
. 14. Priyate Secretary «—

v 18e Resistant
fﬁ;) v19. Court Master -

~Cldme
v 22, C{;retakergpr ot oc o] Rsstt .

b ( A7 N\

rm.ma/?/zlgs-oﬂ(t:)\;Z BY SPEED PUST Coa.

Au 2 yamhe Ak
. CENTRAL ADMINISTRATIVE TRIBUNAL, CB
it - : ©yem Jdis \
 ANNEXURE- 2 PRINCIPAL BENCH
e 7 sl Tew st wr,
Faridkot House, Copernicus Marg,
At Rl - 99000y
: : NEW DELMI-TI000L  « -

| RRRONEC X KR
Dated322.2.1996

To
\
The Registrar/Ceputy Registrar
Central Adminictrative Tribunal,
Ginveonadt Syench
Sub: Implementation of the Staff Insoection Unit Report
for tre Central Rdministrative Tribunal-reg.

Sir, | |

. _
This is to state that we have received the report of

sIU and now it is to be implekented with immeciate effect. The
5IU while abolishing certain posts have created certein other posts
in all the benches of the Tribunal,as will bDe egvioent from theifp
letter. Rccorcingly the final position of existing posts of your
bench will be as follouss= ‘ :

Name .of Post o No. of_sanctioned postse

1. Vice-Chairman.—
20 Member *—= .

3, ' Registrar— S s
4, Ragistrer = : |l
5, FR&CAD ' ‘

6. Jt. Registrar MT

\/’8: Dy. Regis trar ‘

Dy. COAO N
9. Dy, Registrar(DOC

10, PPS to Chairman

\
3
i
2
15. Senior P.R. ~ i
160 JU!‘IiOl‘ AQO‘.__ —
17. Hindi Translator ~ - —_
2.
2
f
{

20. Steno Gr. €
21, Jr., Librarian -

S
R

St R e
o — e e -
A .-




' TS cew papymI™

- 236 8r, lccountnbb_ L | .
~f+  24s Iry Accountant . g R o 5
A T L R

26, Steno G .'D'.\\q
27. LDC \\7

28, Hindg Trpiet

29, Bate Entry Opsrator —

30. Staff Cap Oriver —
|

31, PhOtOCDpiar\_
‘32,4 hE:St-to Optr., -

X 34. sr. Lib, Attendant _
35. 3r, Lip, ﬂttendant—al

36+ Daftry \1

It is therefore requested that the 8djustment of Starf
hay nou be done ip BCcordance yith ganctj oned strength of your

Yo railfhrully,

LAk, azmang )
DEPUTY Rccxsrﬁma(csrr.)

N . . N * * . * :.
. o ® . 4
- . . b
° - . . « ° o
L - N ‘ Cy AR *
e . : st . .

B apem. ame o

.
0o EEmtte ;e .

e —————— e e




™me pacy egls
Central Administrative Tribunal.
yGuWahati pench,
Guwahati-s.
¢ of Junior Library;

sub ¢ Adjustment against rhe pCS
Att}end ant ©

g1U/93-Estt

No .161/ /1796 dated 5 .11.96¢
MO . cited
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The Registrar, - et ,

Central Administrative Tribuhal,
Guwahti Bench,
GUWAHATI-781005.

Dated Guwahati,. the-24;2.2000

Sub: Appointment to the Post of Junior Librarian

Ref: My Application dated 17.2.1999

Sir,

With reference to the above, I, with due
deference and profound submission beg to state the

"following for your  kind perusal, favourable

consideration and necessary. orders thereof: .

1. That I was appointed as Senior Library Attendant
(Group 'C') way back in the year 1987 and I joined the
post on 23.12.87 carying the pay scale of Rs.950-1400/-.
Presently my educational qualification is Bachellor of
arts (B.A.), Bachelor of Library and Information Science
(BLISc.), Prabodh in Hindi. o |

2. That due to my bad luck, the post of Senior . -

Library Attendant which was being held by me earlier was
abolished as per Staff Inspection Unit Report vide
letter No.PB/7/2/99-TR(E)2666(A) dated 22.2.96, on such
abolition of the post, I was offered the post of Junior
Library Attendant (Group 'D') carying the pay scale of
Rs.800-1150/-. Having no other alternative and being at
the receiving end, I had joined the said post on
20.12.96 and have been continuing as .such till date.

3. That it will pertinent to mention here’ that
along with the aforesaid letter dated 22.2.96 by which
my earlier post of Senior Library Attendant was
abolished, another post of junior Librarian carying the
pay scale of Rs.5000-8000/- (revised) was created and
accordingly I was entitled to -be absorbed ‘in Junior
Librariems. . However, at the time of offering me
the alternative employment, this vital aspect of
creation of a post of Junior Librarian lost sight of and
accordingly, ‘I could not be accommodated in the said
post. : '

4. That on 11.11.96 I have placed my option for the.
post of Junior Librarian and in the said letter I have
given the condition that after passing in Degree 1in
gquestion (BLISc) my case for such promotion may be
considered taking in to account my previous services.

5. That ever since my appointment way back in 1987 I
have been sincerely rendering my service to. the
satisfaction of all concerned. I have been managing the
Library of the Hon'ble Tribunal single-handedly which is
an admitted position. Now in view of the aforesaid
position and having regard to my length of service and
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experience being attached to the'Library,‘Ifamventitled
to be promoted to the post of Junior Librarian.-

6. That this prayer has been’made to your goodself
in view of the above circumstances and has been macle
bonafide and for ends of justice. '

In view of the facts and circumstances stated
above, should your Honour graciously be pleased o

‘appoint me. to the post of Junior Librarian, 1 shall

o . . ' ‘
sparé no pain to work upto your entire satisfaction
which I have all along been doing. I shall remain bound
to your honour in deep gratitude.

Thanking you

" Yours faithfully,

Enclo: My application v(anxab<n“E7ﬂU} |
dated 17.2.1999 (copy). - R4 - 2. 2000
' ( KANAK DAS )

Copies of Certificates  gunior Library Attendant
of B.A. and BLISC. '



